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By an  order passed on  15.5.2001 in oA
MO.Z2412/2000, the respondents were directed Lo

applicants to the post of

Ferro-Printers w.e.f. 3.6.98 when the surplus  staff
were  ordered to  be posted as Ferro-Printers on
transfer, It was further directed that on promotion,

the applicants shall be entitled to all consequential

benefits.

. It

is
in

stated by the learned counsel
appearing on behalf of the applicants au&gﬁta that a
copy  of  the aforesaid order was served on  the
reapondénts an L&.5.2001. & pcrlodizlu sed toavear has

since expired without the respondents taking steps to

comply with the aforesaid directions.

£

- We have heard the learned counseal . We

find that no time frame has been indicated in  the

aforesaid directions for compliance by the
respondents., We are, therefore, inclined to digpose

wf  the present D with a direction to the respondents
to ensure compliance of the aforesaid directions
within a period of one month from the date of receipt

of a copy of this order. In case of failure on their

@

30, the petitioners will have liberty to
approach  this Tribunal for revival of the present

Contempt Petition.

4. The present Contempt Petition stands

disposed of in the aforestated terms

Issue ’Dasti’. -
g; « ' ‘ ﬁ}ATﬁJZ
KM} C

(Shanker Raju) (s

AL F Rl Zvi)
Member (J) Me




